IN THE CENTRAL ADMEBISTRATIVE TRISBUKNAL : HYDERABAD BENCH

AT HYDERABAD
* %%

0.2.1600/95. Bt. of Decision : 17-06-98.

1, ISRO Drivers' Association,
.Sriharikota, Wellore District,
rep. by its Secretary
Mr.M.Kotaiah
2. K.Nagaraja .. Applicants,

Vs

1. The Unicon of India, rep. by
Joint Secretary to Govt. of India,

Dept. of Space, Bangalore.

2. The AEministratéve Officer-II
Eecruitment Section, ISRO:
SHAR Centre, Dert. of Space,
Govt., of India, Sriharikota,

Nellore District. .

3. The birector, SHAR Centre,

Sriharikota, Fellore District. ++ Respondents.

Mr.M.V.Krishna Mohan

(1]

Counsel for the applicante

tl

Mr.N.R.Devaraj, Sr.CGSC.
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MEMBER (ADMN. )

THE HON'BLE SHRI R. RANGARAJAN

THE HCN'BLE SERI B,.S.JAI PARAMESHWAR : MEMBER (JUDL.}
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ORDER

ORAL ORDER (PER HON'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (JUDL.H

Heard Mr.M.V.Krishna Mohan, learned counsel for the
applicant and Mr.N.R.Devaraj, learned counsel for the respondentg.
2. There are two applicants in this OA. The first applic%nt
is the ISRD Drivers' Association, Sriharikots represented by ‘
its Secretary and the secondéd aprlicant is LVD working under R-3.'
3. They have filed this OA for the following reliefs:-

(1) To declare that the existing LVD-A members of

appiicant Association (44) are eligible for being considéred'for
premction as HVD-A without insisting on the experience of driViJ;
heavy vehicles as per rules applicakle to fhem prior t¢ 2-31-95%
and éonsequently

(2} to cdirect the respendents to call for the applicad|
tions from the existing LVD-A members of applicant Association
and consider their claim for being promoted as HVD}s in the
present vacancies withput the requirement of Heavy Vehicle
Driving experience,
4, We beve heard the learned counsel for the applicant foir
some time, .Subsequgntly, the learned counsel for the applicant
submitted that he is withdrawing this CA and thet they would fifle

fresh OA challenging the circular issued in September, 1505. by

have
5. The applicanhshgglnot challenged the proper circular ¢

T

the depargment to grant fgx them the prayer. Withouf a. proper

G

L]
L_"'*r‘Wh¢Ch he feelsLto detrimental tc his interesgj At is not

possible fer us to give any directicn in this connection. FurtH

even if the praver is

N

gmended to challenge the necessary circuls

the OA has to be re-returned for giving

reasons éﬁs& hall B
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E&Eﬁhﬂf&}he OA itself will undergo chdfige

the particular circular,

) !
if it g%s to be amended. Hepnce, we are of the opinion that jt iﬂ
e
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" preferable for the applicanty to withdraw this 0OA and take

. |
rl
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cm
further measures in caseiﬁfyislinterested to challenge the

irth )
letter which are detrimental to h%s interest.

: |
6. The respondents in their reply stated that this Oa

i not maintainable. Probabiy #Fxspg having such an adgguate
expertise in the zdministrative law they could have stated so

-2t the time of admission itself. In any case, now that the

applicants submit thattﬁﬁywill vithdraw this OA anéd file a

us )
fresh 05) there is no need fusther to go into the details of

this Cace.

7-

In the result, the CaA is aisposed of as withdrawn.

_ |
But the applicante %E are at liberty to file a frecsh OA challengling

{iain
the orders which are detrimental to hic interest in accordance

with law if so advised. If such a fresh application is filed

then the period from 26-12-65 to &idd ehe date will not zmux be

counted for the purpose of limitation. No costs. : |
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(B.S.JAL PAREZMESHWAR)

(R. RANGARAJAN) _ ﬂ
JEMBER (JUDL.) MEMBER ( ADMN , ) |
7 & o j |
Dated : The 17¢n Jun, 1998 W |
Bictated in the Open Court) s
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Copy to: .

" 1. The Joint Secretary to Goyt. of India,
Dept. of Spaua, aangalora.
i

2. .The Admlnlstratlve 0fficer-II, Recru1tmant SBCtan ISRQ,
SHAR Centre, Dept. of Space, Sriharikota,
Nellore Dastrict. -

3. The Director, SHAR Centre, Sriharikota,
Mellore District.

é? Gne copy to Mr.N.R.Devraj, Sr.CGSC, cAT,Hyderabad.
6 One copy to D.R(A),CAT, Hyderabad, '
70 One capy to HBS 3R, (M)(J),CAT,Hyderabad,

8.- One duplicate copy.

YLKR

‘4 One copy to Mr.M.U.Krishna fiohan Aduocate,CAT,Hyderabad?
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